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R.A.UO.42/94 in OA 337/94. 

JUDGMENT. 	 Dt: 14,7.94 

(zs PER HON'BLE SHRI JU$TICE V.NEELADRI, RAO, VICE CHAIRMAN) 

Heard Shrj S.Rarnalcrishna R60, learned counsel 
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standing counsel for the respondents. 

OA 337/94 was disposed of bye order dated 

28.4.1994 by observing that there was no reversion 
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the letter dated 15.2.1994 which was challenged 
L .. &cc &-20 c 

4ow—+r+yn =nA hanntha ,-nl wd4 rcrti rnA-l-4- rnn on4trn- 40 

that the applicant cannot be replaced by another adhoc 

promotee. 

it is now contended in this Review Application 

that the applicantws reverted on 9.5.1994 as Postman 

and the order of reversion is illegal as his promotion 

to the post of Mail Overseer was a regular promotion 

though it was styled as adhoc promotion. If the 

applicant is aggrieved by the order of reversion and 

if he is so advised, he can challenge it by filing 

appropriate proceedinq and it is not a case for review 
of the order dated 28.'4.1994 in OA 337/94./1 Thus, this 

RA does not merit consideration and accordingly it is 

dismissed. This order does not debar the applicant to 

file OA against the order of reversion and if it is so 

filed, it will be considered on merits. 

NGARAJ) V.NEELADRI RAo) 
MEMBER (ADMN.) 	- 	 VICE CHAIRMAN 

DATED: 14th July, 1994. 
Open court dictation. 
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